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SHRI HARIKESH BAHADUR (Go-
) ) rakhpur): Tt is a matter of grave concern
TITET Ef, TA GCETY FETEAT, that operations in Governmemt hospitals

weqaTel, FEEU & FET A agEd have been stopped and patients are being

removed due to non-availability of ni-

el LES g | fﬁ: 30:'40 .HE{ qg;ﬁ‘ trous oxide gas and oxygen gas. This
al Wﬁ g1 wwe d% "*T king of notice has been put up on the
&= &% T AT gg Sﬂ', I gET notice board of Lucknow Medical Col-

- X * Jege also. 1T urge upon the Central Gov-
aEET HqTHETT Wﬁ"f ar "I A ernment to look into the seriousness of
TAAT HTETEr 9T | the situation and make arrangements to

provide requisites gases to the UP Gov-
ernment immediately so that the suffer-
ings of the people may be avoided and’

T
f& operations may be started.
&

(vii) NEED FOR RATIONALISING THE SELEC-
ST | TION PROCEDURES IN BANK SERVICES.

SHRI N. SELVARAJU (Tiruchira-

(v) BANK LOAN FACILITY TO FARMERS palli): Some years back, Banking Ser-

OF JALLA AREA NEAR PATNA IN vice Recruitment Boards were set up in

Dumax. various regions of the country and were

_ i entrusted with the job of recruiting offi-

i TRIEAT wEa (qewT) ;8- cers and clerical staff for the natonalisec
H’@W fﬂ'ﬂT’( UTYTAL banks. For selection of persons to the

i . - bl : ! Officer|Management Cadre in the banks,.
e § §el SAdr e 3, SRl T the basic requirement in regard to educg-
aral & §eT 25-30 & 0 W tional qualification is a graduate degree in:
= FTaTEr FOT arE any discipline from a recognised Indian:
qa b R University . The prospective candida-
3 < : tes aspiring to join the nationalised banks-
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.as Officers have to go through a long

~drawn and time consuming process by
first appearing in a written test and there-

. after placed on merit. The candidate is
then required to appear before an inter-
view board. Thus, as far as the proce-

-dure is concerned, it is mot very much
iifferent from that adopted by the Union
“iblic Service Commission.

However, in the interview more e
phasis is placed on the knowledge dis-
played by the candidate in his field of
study instead of the mental inclination
and aptitude of the candidate. The Re-

- cruitment Board lays emphasis again even
in the interview on oral academic profi-
ciency, This is doing injustice to those
who have performed well in the written
examination and not fared well in the in-
terview. Therefore, the benefit intended
for the less fortunate ones do not mate-
rialise into reality.

Hence, I appeal for a more rational ap-
proach in the selection procedure, by
«doing away with this practice.

“12.15 hrs.

! DEMANDS FOR GRANTS (GENERAL)
1983 84

Mmm'mw OF ExnanAL AFFAIRS

MR. DEPUTY SPEAKER. Then we
-go to the next item. The House will

Mim'. ofExi.( Affairs " 308

now tu.ke up discussion and vot.mg on
Demand No. 32 relating to the Ministry
of External Affairs for which 8 hours
have ‘been' allotted. - Ve

Hon. Members present in the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire “0 move their cut motions, send
slips to the Table within 15 minutes in-
dicating the serial number of the cut
motions they would like to move.

A list showing the serial numbers of
cut motions moved will be put up on the
Notice Board shortly. In case any Mem-
ber finds any discrepancy in the -list he
may kindly bring it to the notice of the
Officer at the Table without delay.

Motion Moved:

“That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in the
fourth column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to complete
the sums necessary to defray the charges
that will come in course of payment
during the year ending the 31st day of
March, 1984 in respect of the heads of
Demands entered in the second col-
umn thereof against Demand No. 32
relating to the Ministry of External
Affairs.”

Demands for Grant 1983 84 in respect of the Ministry of External Affairs submitted to the
Vote of Lok Sabha

Name of Demand Amount of Demand for Grant Amount of Demand for Grant

No. of
Demand on account voted by the  submited to the vote of the
House on 18th March,1983 House
1 2 3 T 4
e 7 » + « Revenue Capital Revenue o, _(rl;pital
NP0 e i Rs. Rs. Rs. Rs.
MINISTRY OF EXTERNAL AFFAIRS d
32 Ministry of External
ffairs . 2 4 31,13,88,000 6.33,83,000 155,69,41,000 31,69,17,000




